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For Appellant :     Mr. Ujjwal Jha and Mr. Bonny Laishram, Advocates 
 

O R D E R 

01.08.2019   Having heard learned counsel for the appellant and being 

satisfied with the grounds, the delay of 3 days in preferring the appeal is 

condoned.  

 I.A. No. 2371 of 2019 stands disposed of. 

Learned counsel for the Appellant submits that there is no ‘pre-existing 

dispute.  Therefore, application u/s 9 of the ‘I&B Code’ could not have been 

dismissed on such ground. 

Let notice be issued on the respondent by Speed Post.  Requisite along 

with process fee, if not filed, be filed by 2nd August, 2019.  If the appellant 

provides the e-mail address of respondent, let notice be also issued through e-

mail. 

Post the case ‘for Admission (After Notice)’ on 3rd September, 2019. 

 Pendency of the appeal will not come in the way of the parties to settle the 

claim.   
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